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. $HR~ M.V. CHANORASHEKHARA payment of advance tax. These are the 
MURTHY: I ~as telling that nearly about fe.w things I wanted to tell. 
163 primary scho41k were damaged in 
mi1itaM vtolence. We have taken up this 
wort! at acest of Rs.3 Ci'OfeS made available 
to the State under JRY. The construc-
tion of 150 school bUildings is likely to 
be completed by the end of next mQl1th. 
Also, Rs.12.S2 crores were releil$ed by 
the Ministry of Rural Development fQr 
taking up drinking water schemes. Fur-
ther, the Rural Development Department 
has released Rs.12.99 crores under the 
Accelerated Rural Water Supply 
Programme. We have taken up construction 
of low cost dwelling units for the eco-
nomically and socially weaker commu-
nities and backward-class communities 
under JRY. Eight ambulances have been 
made available to the State Government 
out of the Prime Minister's Relief t=und, 
for augmenting the health servides for 
this region. An office q'.'(he Small-Scale 
Indusl1ies Corporation ~as been opened 
in Jammu for promotion of small-scale 
industries in the State. In addition to this, 
extension of Revamped Public Distribution 
System in 23 blocks has been approved 
by the Prime Minister and supply of 
foodgrains at the specially subsidised 
Central issue price for the newly-added 
.RPDS blocks has already commenced 
in this area. We have taken up these 
salient developmental ~ctivities during 
the President's Rule. 

''I 

Hon. Member Shri K.D. Sultanpuri 
has said that Income-tax concession should 
be given to the migrants. I wish to in-
form the hon. Member that '8 Kashrr.iri 
migrants have been exe/npted from 

MR. DEPUTY-SPEAKER: I shall n()w 
put the Demands for Grants 10 respect 
of Budget (J~mmu and Kashmir) for 1994-
95 to vote. 

The qu;stion is: 

"That the respective sums not ex-
ceeding the amounts on Revenue 
Account and Capital Account 
shown in the Fourth column of 
the Order Paper be granted to 
the President out of the Consoli-
dated Fund of the State of Jammu 
and Kashmir to complete the sums 
necessar.y to defray the charges 
that will cbme in course of pay-
ment during the year ending the 
31st day of March, 1995, in re-
spect of the heads of Demands 
entered in the second column 
thereof agamsl Demands'l10 27." 

The motion was adopted. 

18.05 hrs. 
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::HANDRASHEKHARA MURTHY): I beg 
LO move for leave to introduce a Bill tr; . 
authorise payment and appropriation of 
certain sums from and out of the con-• soli dated fund of the State of Jammu 
and Kashmir. for the services of the fi-
nancial year 1994-95. 

is: 
MR. DEPUTY-SPEAKER: The question 

"That leave be granted to intro-
duce a Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of the State of Jammu and 
Kashmir for the services of the 
financial year 1994-95". 

Try.e motion was adopted. 
r 

SHRI M.~ CHANDRASHEKHARA 
MURTHY: I introduce "the Bill. 

MR. DEPUTY-SPEAKER: The Min-
ister may now move that the Bill be taken 
into consideration. 

~HRI M.~ CHANDRASHEKHARA 
MURTHY: I beg to move"" 

"That the Bill to authorise pay-
ment and appropriation of cer-
tain sums from and out of the 
Consolidated Fund of the State 
of Jammu and Kashmir for the 
services of the financial year 1994-
95;' be taken into conside-
ration." 

MR: DEPUTY-~AKER: The question 

"That the BiR ·to authorise payment 
ane;! appropriation oJ certain. sums from 
and out of the Consolidated Fund of 
the State of Jammu and Kashmir 
for the services of the financial 
year 1994-95, be taken into 
consideration." 

The motion was adopted. 

MR DEPUTY SPEAKER: The House 
shall now take up clause by clause con-
sideration of the Bill. 

The question is: 

"That Clauses.2 and 3 and the Sched-
ule stand part of the Bill." 

The motion was adopted. 

Clauses 2 and 3 and the Schedule 
were added to the Bill. 

is: 
MR. DEPUTY SPEAKER: The question 

"That clause I, the Enacting For-
mula and the Long Title stand 
Part of the Bill.· 

The motion was adapted.'I< 

Clause 1, the Enacting Formula 
and the Long Title were added to the 

Bill 

MR. DE'PUTY-SPEAKER: The Min-

'Published i.J1 the queUe of India, Extraordinary, Part II; Section 2, dated 9.8.1994 
"Introduced/moved with the recommendation of the President. 
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ister may now move that the Bill be 
passed. 

, SHRI M.~ CHANDRASHEKHARA 
MURTHY: I beg to move: 

"That the Bill be passed." 

MR. DEPUTY·SPEAKER: The question 
is: 

"That the Bill be passed." 

The motion was adc,)t'Jd. 

18.07 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Wednesday. 
August 10. 1994l Sravana 19. 1916 

(Saka). 


